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BEFORE THE LD. NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO.438 OF 2018 

IN THE MAnER OF:-

I 

Arti ..... Applicant 

Versus 

Central Ground Water Authority & Drs. ..... Respondents 

SHORT AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT No. 126 

(RURBAN RESORT) 

1. The aforesaid matter is pending before this Hon'ble Tribunal and 

the Answering Respondent is impleaded as Respondent No.126 in 

the aforesaid Application, (Noticee No.94 in the Notice issued by 

NGT) and seeks liberty of this Hon'ble Tribunal to file the present 

Short Reply. The Answering Respondent if required shall file a 

detailed affidavit on any other relevant point under consideration 

by this Hon'ble Tribunal, with liberty of this Hon'ble Tribunal. 

2. The Respondent No.126 is Rurban Resort (earlier known as "The 

Rurban Village") and is owned by an LLP, namely, Mis Rurban 

Intercorp LLP. The present Reply is being filed through the Partner 

Mr. Ajai Kumar Rastogi. 



3. At the outset, it is submitted that the answering Respondent has 

all requisite permissions for the property and is not violating any 

law regarding the extraction of ground water. 

4. It is submitted that the answering Respondent Rurban Resort is 

located at Khasra No.162, 159 A&B, 160 & 449, Village Badka 

Arifpur, Upper Ganga Canal Road, Muradnagar (hereinafter called 

'the property/the area' respectively). 

5. It is submitted that the location of the Resort at Village Badka 

Arifpur does not fall within the "Municipality of Ghaziabad" (GOA) 

that is to say it is located well outside the municipal area. 

6. It is further submitted that the location of the answering 

Respondent at Village Badka Arifpur does not fall in the notified or 

eco-sensitive areas with low ground water. As is evident from the 

Annexures in the Application itself, that the area at Village Bakda 

Arifpur wherein the area of Resort of the answering Respondent is 

located is neither covered in nor mentioned in the Hydrological 

Reports of CGWA, 2011 and 2013, which is Annexure-l to the 

aforesaid Application. 

7. Further, the location of the answering Respondent Resort at 

Village Badka Arifpur or its area is also not covered as eco­

sensitive areas as mentioned in the Report of U.P. Ground Water 

Department, which is annexed as Annexure-3 to the Application. 
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8. Further, it is submitted that the answering Respondent took No 

Objection Certificate (NOe) for groundwater extraction from 

Central Government Water Authority (hereinafter referred to as 

"CGWA"), Ministry of Water Resources, River Development and 

Ganga Rejuvenation, Government of India. A copy of the No 

Objection Certificate is annexed hereto and marked as Annexure 

R/l. 

9. The answering Respondent was informed that the competent 

authority is now U.P. Ground Water Authority and consequently, 

the Applicant took permission for its tube-wells for extraction of 

water from Ground Water Department, Namami Ganga & Rural 

Water Supply Department, Ministry of Jal Shakti, Government of 

Uttar Pradesh. A copy of the Authorization / No Objection 

Certificate for extraction of groundwater is annexed hereto and 

marked as Annexure R/2. 

10. It is further submitted that the answering Respondent has paid 

the appropriate charges and fees and the said permission is valid 

from 18.10.2021 to 17.10.2026. A copy of the Payment Challans 

for the charges is annexed hereto and marked as Annexure R/3. 

11. It is further submitted that the groundwater level in the area of 

the answering Respondent Project is not depleted. 

12. More specifically, it is reiterated that the answering Respondent 

Project situated in the aforesaid address in Village Badka Arifpur is 



not located within the Municipal Corporation area of District 

Ghaziabad and is not a notified as ground water depleted area by 

Groundwater Authority. It does not fall within the notified over­

exploited ground water area of Ghaziabad. 

13. It is further submitted that the Resort of the answering 

Respondent has obtained appropriate permission and is operating 

as per law. It has appropriate permission/s to operate as a Resort, 

has necessary clearances, example from the Fire Department. The 

Resort of the answering Respondent is legitimate and is not 

causing airl water or sound pollution. 

14. The Resort of the answering Respondent has also installed 

appropriate Rain Water Harvesting System. 

15. It is submitted that the answering Respondent had also sought 

permission from CGWA, Delhi and subsequently on being 

informed that the competent authority is Ground Water 

Department, Ministry of Jal Shakti, Government of Uttar Pradesh, 

had sought the appropriate authorization and no objection from 

the said Department. 

16. It is further submitted that the area at Village Badka Arifpur 

wherein the Resort of the answering Respondent is located is well 

supplied with the drinking and irrigation water and there is no 

shortage of water in the said area. It is reiterated that the area 

wherein the Resort of the answering Respondent is not included 
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in the Report of U.P. Ground Water Department, 2016-17, which 

is Annexure-3 of the Application. 

17. It is further submitted that the Resort of the answering 

Respondent has appropriate Effluent Treatment Plant and the 

sewage water is consumed in the greenery/park of the Resort. It is 

denied that the answering Respondent Resort is discharging any 

untreated effluent under the Cement, RCC slabs. It is further 

submitted that the Resort of the answering Respondent is not 

ignoring any pollution standard, there is no unlawful noise 

pollution and in any case, it has permissions under the fire and life 

safety norms as well as the construction is as per sanctioned map 

layouts. The construction, design is as per the sanctioned layout 

plan and the depth of the ground as well as height and ventilation 

of the building is as per appropriate norms, law and sanctions. 

18. It is further submitted that the Application against the answering 

Respondent is malafide and the Applicant has named the 

answering Respondent without any due diligence or verification of 

facts. Be as it may, it is submitted that the answering Respondent, 

who is impleaded as Respondent No.126 to the aforesaid 

Application (Noticee No.94 in the Notice issued by NGD be 

dropped from the present proceeding as the aforesaid Application 

qua the answering Respondent is not maintainable and is 

incorrect on facts and law. 
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Government of India 

Central Ground Water Authority 

Ministry or Water RtsourctS, 

River Development & Ganga Rt'juvcmltion 

NO OBJECTION CERTIFICATE (NOC) FOR GROUNO WATER ABSTRACTION 

10 

Project Name: MIs Ruman Intercorp LLP 

Project Address: Gang Nahar 

Village: Baraka Arifpur Block: Muradnagar 

District Ghaziabad Stale: Uttar Pradesh 

Pin Code: 

Communication Address: FF - 01 TOI Center, Jasola Oislric Center, Jasola, District - South, Oelhi - 110025 

Address of CGWB Regional Office : Regional Director, Central Ground Water Board , Northern Region . 8hujal Bhawan, 
Sector - e , Sitapur Road Yojana, Ram Ram Chauraha, Luclc.now, Uttar Pradesh -
226021 

1. NOC No.: CGWAJNOCfj NFfORIGJ201915142 

2. Application No.: 21-4/5456/U P/INFf2018 3. Category: Infrastructure 

4. Project Status: Existing Project 5. NOC Type: New 

6. Valid from: 08104(2019 7. Valid up to: 07104/2021 

B. Ground Water Abstraction Permitted: 

Fresh Water Saline Water Dewatering Total 

m"/day m"/year m"lda), m"lyear m"/day m"/year m"/da), m"/year 

132 39600 132 39600 

9. I Details of ground water abstraction IDewatering structures 

Total Existing No.:7 Total Proposed No.:O 

ow DCB BW TW MP OW DCB BW TW MP 

Abstraction Structure' 0 0 0 7 0 0 0 0 0 0 

'DW- Dug Well: DCB-Dug-cum-Bore Well; BW-Bore Wen: TW-Tube Well; MP-Mine Pit 

10. 

11 . 

lauantum of ground water recharge(m"/yearj: 

Number of Piezometers(Observation wells) to be No. of Piezometers 
constructedl monitored & Monitoring mechanism 

·'DWlR· Digital Water level Recorder 

1 
.. (Comphance Condillons gnen o,erltaf) 

11285 

Manual 

0 

Monitoring Mechanism 

DWlRH DWlRWith 
Telemetry 

1 

Digitally signed by 
NANDAKUMARAN P 

0 

Date: 2019.04.11 18:Ql :S7 +05'30' 

Membu(CGWA) 

18111, Jamnagar House, Mansingh Road, New Delhi-l 1001 I 
Phone: (011)23383561 Fax: 23382051,23386743 

Website: cgwa-noc.gov.in 

~~\iRf-'ij!l16Id ~ 
CONSERVE WATER -SAVE LIFE 
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Validity of this Noe shall be subject to compliance of the following mandatory conditions: 

1. No additional ground water abstraction andlor de-watering structures shall be constructed for this 
purpose without prior approval of the Central Ground Water Authority (CGWA). 

2. The proponent shall seek prior permission from CGWA for any increase in Quantum of groundwater 
abstraction (more than that permitted in NOe for specific period) . 

3. All ground water abstraction! de-watering structures shall be fitted/continue to be fitted with digital water 
flow meters by the firm at its own cost. Daily ground water abstraction data shall be monitored I continue 
to be monitored (in case of renewal) by the firm and recorded in a log book. Oetails of month-wise 
ground water abstraction shall be submitted to the Regional Director, CGW8 on annual basis. 

4. In case the ground water abstraction is more than 10 m3/day, monthly water level monitoring data shall 
be maintained and submitted annually to the Regional Office of CGWB. Wherever groundwater 
withdrawal is more than 500 m3/day, the firm shall install telemetry system in one of the piezometers and 
share USER 10 and password of the telemetry system with the Regional Director, CGWB. 

5. In case ground water abstraction is more than 10 m 3/day, ground water quality shall be monitored once 
in a year (during pre- monsoon period) and the report submitted to the Regional Director, CGWB. 

6. Ground water augmentation measures, as stipulated in the NOG. shall be implemented (in new cases) / 
continue to be maintained (in case of renewal) in consultation with the Regional Director, GGWB. 

7. Proof of recharge! water harvesting (photographs of structures constructed) shall be submitted to the 
Regional Director, CGWB. The firm shall also undertake periodic maintenance of recharge structures at 
its own cost. 

8. The firm shall optimize water use through recycling/ reuse of waste water after proper treatment. 
9. The project proponent shall take all necessary measures to prevent contamination of ground water in the 

premises, failing which the firm shall be responsible for any consequences arising thereupon. 
10. In case of industries likely to contaminate the ground water, no recharge measures shall be laken up by 

the firm inside the plant premises. The runoff generated from the rooftop shall be stored and put to 
beneficial use by the firm . 

11 . Wherever the NOC is for abstraction of saline water and the existing wells (s) is fare yielding fresh 
water, the same shall be sealed and new tubewell(S) tapping saline water zone shall be conslructed 
within 3 months of the issuance of NOC. The firm shall also ensure safe disposal of saline residue, if 
any. 

12. In case of mining projects, additional key wells shall be established in consultation with the Regional 
Director, CGWB for ground water level monitoring four (4) limes a year (January, May, August and 
November) in core as well as buffer zones of the mine. 

13. Unexpected variations in inflow of ground water into the mine pit, if any, shall be reported to the Regional 
Director, Central Ground Water Board. 

14. The firm shall report compliance of the NOC conditions online in the website (www.cgwa-noc.gov.in) 
within one year from the date of issue of this NOC. 

lS. This NOC is subject to prevailing CentraV State Government rulesi laws! norms or Court orders related 
to construction of tube welV ground water abstraction structure! recharge or conservation 
structure/discharge of effluents or any such matter as applicable. 

16. This NOC does not absolve the proponents of their obligation! requirement to obtain other statutory and 
administrative clearances from appropriate authorities. 

17. The issue of this NOe does not imply that other statutory! administrative clearances shall be granted to 
the project by the concerned authorities. Such authorities would consider the project on merits and take 
decisions independently of the NOC. 

18. This NOG is being issued without any prejudice to the directions of the Hon'ble NGT/ court orders in 
cases related to ground water or any other related matters. 

19. Application for renewal can be submitted online from 90 days before the expiry of NOC. Application for 
renewal of expired NOGs shall not be entertained and subsequent ground water withdrawal, if any, shall 
be illegal & liable for legal action as per provisions of Environment Protection Act (EPA), 1986. 

(Non--compliance of the conditions mentioned above is likely to result in the cancellation of NOC and 
legal action against the proponent.) 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (e) 

[See Rule 8(1)) 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000277 

Name of the Owner 

Designation 

"" 
Company Address 
linr=ft lIlT 'Q"ffi 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019,] 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC025739 
VALID FROM 18/10/2021 TO 17110/2026 

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name Ruman Intercol» 
$'q";fi lIlT 'OfTI:r LLP 

Village Arifpur 8arka. Upper Ganga Canal Road, Gan Authorization Letter Download - .. 
Address of the Applicant Khasra N0-449 village AriIpUf 8adka. Uper Ganga Canal . Muradnagar Application Form Serial GZB00821NBUOO03 

No. 

Date of Submission 10l08I2021 Specimen Signature 

Location Particulars 

District Ghaziabad Block MURADNAGAR 

Plot NoJKhasra No. Village Atifpur 8alb, Upper Ganga Canal MunlclpaUty/Corporation No 

Ward NoJHoldlng No. NIA 

Particular of the Existing Well and Pumping Device 

Date of ConstructiOn/Sinking of the 1310312018 
Well 

". 
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Type of Well Tube WelllBoring 

Purpose of well Bulk User 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

OperaUonal Device Electric MotOf 

D.t. of Energization (In Case of Electric Pump) 

Mulmum Allowable R.te of 

WHhdrawal (m3/hr.): 

2.00 

MaKlmum Allowable Annual Extraction of Ground Water: 

Depth of the Well (In 100.00 

meter) 

Assembly SI.te(For Tube 

Well) 

H.P. of the Pump 1.00 

Rite of Withdrawal 2.00 
(m3/hr.) 

1310312018 

MaKlmum Allowable 3.00 
Running Hours Per Diy: 

1800 

This No-Objection cerlificale authorLtes the owner applicanl (user) 10 sink a well in Itle localion specified al SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI. (3j), for 

Running Hours per day as shown at 51. (311.). and for maKimum allowable annual eKtraction of ground water as shown at 51. (311.) and Is valid subject to lhe observance of the conditions stated overleaf. 

GENERAL CONDITIONS; 

In case of any change of ownership of the proposed well. fresh authorization has to be obtained. 

No change of location. design, rale of withdrawal and pumping device In respect of the proposed well as Indicated at Sl (2) and (3) of this certificate shall be made without priOf permission of the 

Competent Authority. Arry deviation In this regard shaH lead to cancellation of this authorization 

FOf the purpose 01 measuring and recording the quantily of grolMld water eKtracted, every said l1Set shan anix digital water now met91'S (conforming to BISIIS standards) having telemetry system in 
the abstraction structlKe, which record rate and quantum of e:lC1Jactioo, al outlet of pumping devices and iI shall be presumed that the quantity recorded by the meter has been extracted by the saId 

user, unlil the contrary is prOVed. The rate of extraction of ground water from the well as shown in item 3(11.) shall not eKceed to the recorded rate from water meters 

The concerned Authority reseNes the right to stop exlraction of ground water from the well due to qualily hazards or any other reasons. if lhe siluation so demands 

In case of any change of ownership of the eKisting well . fresh registration has to be obtained. 

No change of location, design, rale of wilildrawal and pumping device In respect of the existing welt as indicated at SI. (2) and (3) of this certificale shall be made without prior permission of the 

Competent Authority. Ally deviation In this regard !hIl lead to canceUatlon of this registration 

In case. any of the particulars r information furnished by the applicant in his application fOf issual'lOO of this registration is found to be incorrect during verification at any subsequent stage. this 

registration is liable fOf cancellation. 
The Cerlificate of Authorization! NOC Shall be valid for a period of five years from the date 01 iSSue. The applicant shall have 10 apply for renewal through a fresh application. at least ninety days 

prior to expiry of its validity. 

Construction of piezometers and Instanalion of digital water level recorders with telemetry wll be mandatory for user. Depth and.tone tapped of piezomeler should be commensurate with that of 

the pumping weD. The data, obtaIned from digital waler level recorders shalt be made available to this office on monthly basis 

Guidelines for Installation 01 Piezometers and th,lr MonHoring 

Piezometer is a boreweilltubewell used only for measuring the water level by lowering the tapel sounder or automatic water level measuring equipment. II is also used to take water sample for 

water Quality testing when ever needed. General guidelines for installation of piezometer.! are as follOWS: 

o The pie.tometer is to be inslalled/constructed al the minimum of 50 m distance from the pumping well through which ground water is being wilildra'Ml. The diameter of the piezometer 
should be about 4' to 6". 

214 

(3 



11115121 . 8:20 PM 

• The depth of the piezometer should be same as is case of the pumping well from v.t1ich ground water is being abstracted. If. more than one piezometers are installed the second 
piezometer should manito( the shatlow ground water regime. It will fadlitate shallow as wen as deeper ground water aquifer monitoring. 

• No. of piezometers 10 be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism 
S.NO 

2 

3 

• 

Quantum of Ground water withdrawal (cum/day) 

<10 

11·50 

50- 500 

, 500 

No.of piezometers required 

o 

2 

Manual 

o 

o 
o 

OWlR with Telemetry 

o 
o 

2 

• The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given In meter upto two declmal. 

• For measurement of water level sounder or automatic water level recorder (AWLR)I Digital Automatic waler level recorder (OWLR) with telemetry system should be used for accuracy. 

• The measurement of water level In piezometer should be taken. only after the pumping from the surrounding tube wells has been stopped for about lour to six hoofs. 

• All the details regarding coordinates. reduced level (with respect to mean level). depth. zone taped and assembly lowered should be Pfovided fof bringing the piezomeiE!f Into the 

Hydrograph Monitoring System fof Ground water Department. Uttar Pradesh. and for its validation. 

• The ground water qualily has to be monitored twice in a year during Pfe-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyZed from NABl 
approved lab. Besides. one sample (I It capacity bottle) to the concerned Director. Ground water Department, Uttar Pradesh. for chemical analysis. 

• A Permanent disptay board should be installed at piezometerlTube wells site for pl'oviding the tocatioo. piezometerl tube well number. depth and zone tapped of piezometerliube well for 

standard referencing and idenl ification. 

• Any other site specific requirement regarding safely and access for measurement may be taken care of. 

Any other coodilion(s) thai may be imposed by the COfICefned Authofity. 

In case. any of the particlJlars I information furnished by the applicant in his application fOf issuance of this permit is found 10 be IfICOffect during verification at any subsequent stage. this permil is 
tiable for cancellation. 

SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certifica te lor ground water exlraction by Industries shall be granted subject to the 100Iowing specific conditions: 

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water. 
ij) All industries shall be required to adopt latest waler elficienttechnologies so as to reduce dependence on ground water resources. 

ii) All industries abstracting ground water in excess of 100 mJld shall be required 10 undertake annual water audit through Confederation 01 tndian Industries (CII)/ Federation Indiao Chamber of 

Commerce and Industry (FICCt)l National Productivity Council (NPC) certified auditOfs and submit audit reports within three months of completion of the same to Ground water Department Uttar 

Pradesh. All such industries shan be required 10 reduce \heir ground water use by at least 20% over the next five years through appropriate means. 

iv) Construction of observation well{s) (piezometer)(s) within the premises and Installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be 
mandatory for Industries drawing! Pfoposing 10 draw more than 10 mJlday of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) 

shall be constructed at a minimum distance of 50 m from the bore welVproductlon wetl. Depth and aquifer zeoe tapped in the piezometer shall be the same as that of the pumping weill wells. 

Monthty water level data shall be submitted online 10 the Ground Water Department, UP. 
v) The proponeot shall be required to adopt roof top rain water harvesting! recharge in the j)fojec\ premises. Industries which are likely 10 pollute ground water (chemical. pharmaceutical. dyes, 

pigments, paints. textiles. tannery. pestiCides! insecticides. fertilizers. slaughter house. explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry. 

vi) Injection of treated/untreated waste water inlo aquifer system is strictly prohibited. 

vii) Industries v.t1ich are likely to cause ground water pollution e.g. Tanning. Slaughter Houses. Dy1l. Chemical! Petrochemical. Coal washeries. other hazardous units etc. (as per CPCB list) need 
to undertake necessary well head protection measures 10 ensure prevention of ground water pollution. 

(8) Infrastructural Usor: The No Objection Certificate for ground water abstraction will be granted subject 10 the following specific conditions: 

I) In case of infrastructure projects that require dewatering. proponent shall be required to carry out regutar monitoring of dewatering discharge rate (using a digitat water flow meter) and submilthe 
dala online to Ground Water Department. UP as app~cable . Monitoring records and results should be retained by the proponenl fof two years. for inspectioo or reporting as required by District 

Ground water Management Council. 

il) lf1$tallation of Sewage Treatment Plants (STP) shall be mandatory fof new projects. where ground waler requirement is more lhan 20 mJ Iday. The water from STP shall be utHIzed for loilel 

ftushlng. car washing, gardening etc 

31< 
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Date ;1511112021 

Place:Ghazlabad 

This certificate is electronically generated and does not require digital signature 

IS-

414 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jat Shakti 
Govern ment of Uttar Pradesh 

Form 8 (e) 

(See Rule 8(1)] 

fb 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000278 

Name of the Dwnor 

Designation .. 
Company Address 
lirtr-ft 11fT Qin 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.J 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC028197 

VALID FROM 18110/2021 TO 17/1012026 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name RUl'ban intercorp 
'I!iftr-ft 11fT :::n-q llP 

Village Arifpur Barka. Upper Ganga Canal Road. Gan Authorlution lettor Download 
VTflm< .... 

Address 01 the Applicant Khasra N0-449 village Arifpur Badka, Uper Ganga Canal , Muradnagar Application Form Serial GZB00821NBU0004 
No. 

Date of Submission 1010812021 Specimen Signature 

Location Particulars 

District Ghaziabad Bloek MURAONAGAR 

Plot NoJKhasra No. Village Arilpur Barka, Upper Ganga Canal Municipality/Corporation No 

Ward No./Holding No. NlA 

Particular of the Existing Well and Pumping Device 

Date of ConstRIction/Sinking of the 1310312018 
Well 

'I< 
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Type of Well Tube WelIlBofing 

Purpose of well Bulk User 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

Operational Device Electric MOIO!' 

Dato of EnerglJ:atlon (In Case of Eloctrlc Pump) 

Maximum Allowable Rale of 
Withdrawal (ml/hr.): 

2.00 

Maximum Allowable Annual EJdraclion of Ground Water: 

Depth of the Well {In 18.00 

meier) 

Assembly Size(For Tube 

Well) 

H.P, of the Pump 1.00 

Rate of Withdrawal 2.00 
(ml/hr.) 

1310312018 

Maximum Allowable 4.00 

Running Hours Per Day: 

2400 

This No-Objection certificate authorizes the owner applicant (user) 10 sink a wen in the location specified at 51. (2) for extraction of ground waler at a rate nol exceeding that as shown at 51. (3j), for 

Running Hours per day as shown at 51. (3k). and for maximum allowable annual extraction of ground water as shown at 51. (3k) and is valid subject to the observance of the condrtions staled overleaf. 

GENERAL CONDITIONS: 

In case of any change of ownership of the proposed wetl , fresh authorization has to be obtained. 

No change of location, design, rate of withdrawal and pumping device in respect of the proposed welt as Indicated at SL (2) and (3) of this certificate shall be made without priOf permission of lhe 

Competent Authority. AIroJ deviation In this regard shall lead to cancellation of this authorization 

FOf the purpose of measllling and recording the quantity of ground water extracted, every said user shall affix digital water now meters (confOfming to SIS/IS standards) having telemetry system In 
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said 
user, unlilthe contrary is proved, The rate of extraction of ground water from the well as shmYn in item 3(k) shallllOt exceed 10 the recorded rate from waler meters 

The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands 

In case of any change 01 ownel'!hip of the existing well, fresh registration has to be obtained, 

No change of location. design, rate of withdrawal and pumping deVIce In resped of the existing well as Indicated at 51. (2) and (3) of this certificate shall be made without priOf permission of the 
Competenl Authority. AIroJ deviation in this regard shal lead to cancenaUon 01 this registration 

In case, any 01 the particulars I infonnatioo furnished by the applicant In his application for Issuance of this registration is found 10 be incorrect during verification at any subsequent stage, this 

registration is liable fOf cancellation. 
The Certificate of Authorizationl NOC shall be valid IO!' a period 01 five yeaI'! from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days 

prior to expiry of Its validity, 

Construction of piezometers and Installation of digital water level recorders with telemetry shall be mandatory lor user. Depth and zone tapped of piezometer should be commensurate with thai of 

the pumping weU. The data. obtained from digital water level recotdel'! shall be made available to this oflice on monthly basis 

Gulde!i!!9J for Instillation of piezometers and their Monitoring 

Piezometer is a borewell/tubewell used only for measuring the water leve! by lowering the tapel sounder or automatic water level measuring equipment. Ills also used to take water sample for 

waler qualily lesting when ever needed. General guidelines for installallon of piezometers are as follows: 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping weY through which ground water Is being v.ill1dn:aWll. The diameter 01 the piezometer 
should be about 4" to S". 

v. 
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e The depth of the piezometer should be same as is case of the pumping well from wtlich ground waler is being abstracted. If. more than one plezometer5 are installed the second 

piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring. 

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monl1iring Mechanism 
S.No 

2 

J 

4 

Quantum 01 Groood water v.flhdrawal (cumlday) 

<10 

11 - 50 

50- 500 

> 500 

No.of piezometers required 

o 

2 

Manual 

o 

o 
o 

OWLR v.flh Telemetry 

o 
o 

2 

e The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meter upto two decimal. 

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DIh'LR) with telemetry system should be used for accuracy. 
o The measurement 01 water level In piezometer should be taken. onty after the pumping from the surrounding tube wells has been stopped lor about four to Si)!; hours. 

• AU the details regarding coordinates. reduced level (with respect to mean level). depth. zone taped and assembly lowered should be provided for bringing the piezometer Into the 

Hydrograph Monitoring System for Ground 'Nater Department. Uttar Pradesh. and for h validation. 

e The ground water qua~ty has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed ffom NABL 

approved lab. Besides. one sample (1 It capacity bottle) to the coocerned Director. Groond 'Nater Department. Uttar Pradesh. for chemicat analysis. 

o A Permanent display board should be installed at piezometerfTube wells site for providing the location. piezometer/ tube well number. depth and zone tapped of piezometerltube well for 

standard relerencJng and identification. 
• Arroj other Site specific requirement regarding safely and access for measurement may be taken care of. 

Any other condition(s) that may be mposed by the concerned Authority. 
In case. any of the particular5 I information fumished by the applicant in his application for issuance of this permit is found to be il"lCOffect during verification at any sutlsequent stage. ItVs pefJM is 

liable for cancellation. 

SPECIFIC CONDITIONS: 

(A) For Industrial User: No Objection Certificate for ground water e)!;traction by industries shan be granted subject to the following specific conditions: 

I) No Objection Certificate shaM be granted only in such cases where local govel'J'V'nent water supply agencies are not able 10 supply the desired quantity of water. 

Ii) All industries shall be required to adopt latest water efficient technotogies so as to reduce dependence on groood water resources. 

Iii) All induslties abstracting ground water in excess of 100 m3/d shall be required to undertake annual water aUdit \hfough Confederation of Indian Industries (CII)/ Federation Indian Chamber of 

Commerce and tndustry (FICCI)I National Productivity Council (NPC) certified BuditOfS and submit aUdit reports within three months of completion 01 the same to Ground Water Oepartment Uttar 

Pradesh. All such Industries shall be required to reduce their grouncl water use by at least 20% over the next five year5 through appropriate means. 

iv) Construction of observatfon well(s) (piezometer)(s) within the premises and installation of appropriate water level moniloring mechanism as mentioned in General Conditioo no.l0 shall be 
mandatory for Industries drawing! proposing to draw IT1OI'e than 10 m3 /day of ground water and. Monitoring of waler level shan be done by the project proponen\. The piezometer (observation well) 

shall be constructed at a minimum distance of 50 m from the bote weiliproduction wed. Depth and aquifer zone tapped in the piezometer shall be the same as that of lhe pumping weill web. 

Monthly water level data shall be submitted online to the Ground 'Nater Department. UP. 

v) The proponent shall be required 10 adopt roof top rain wa ter harvesllngl recharge In the proJect premises. Industries which are likely to pollute ground waler (chemical. pharmaceutical. dyes. 

pigments. paints. textiles. tannery. pesticides! insecticides. fertilizers. slaughter house. explosives etc.) shall store the harvested rain water in surface storage tanks for use in the Industry. 

vi) Injection of treated! untreated waste water into aqui'er system is strictly prohibited. 
vii) Industries which are Iilo(ely to cause grOl.Jl'lCl water pollution e.g. TaMing. Slaughter Houses. Dye. Chemicall Peltochemical. Coal washeries. other hazardous units etc. (as per CPCB list) need 
to undertake necessary well head protection measures to ensure preventiOl'l of ground water poItutiOl'l . 

(B) lnfrastructura l User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions: 

i) In case of Infrastructure projects Ihat require dewatering. proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water now meter) and submit the 

data onHne to Ground 'Nater Depar1ment. UP as appMcable. Monitoring records and results should be retained by the proponent lor two years. fOf Wlspection or reporting as required by District 

Ground Water Management Cooncil. 

ii)lnstallation of Sewage Treatment Planls (STP) Shall be mandatOl'y fOf new projects. where ground water requirement is more than 20 m3/day. The water from STP shall be ulilized lor toilet 
nushlng. car washing. gardening etc 
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Da te :1511112021 

Place:GhazJabad 

This certificate is electronically generated and does not require digital signature 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (e) 

[See Rule 8(1)] 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000350 

Name of the Owner 

Designation .. 
Company AddntS$ 
$'q';ft ~ trill 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.J 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC021719 
VALID FROM 18/10/2021 TO 1711012026 

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name Rurban Intercorp 
$'q';ft ~ ::mt LLP 

Vdlage Arifpur Bam, Upper Ganga Canal Road, Gan Authorlz.atlon Letter Download - ... 
Address of the Applicant Khasra N0-449 Y~lage Arifpur Badka, Uper Ganga Canal, Muradnagar Application Form Serial GlBD0821NBUOOO5 

No. 

Date of Submission 1110812021 Specimen Signature 

Location Particulars 

DistrIct Ghaziabad Block MURADNAGAR 

Plot NoJKhasra No. Village Arifpur Barka, Upper Ganga Canal Municipality/Corporation No 

Ward NoJHoldlng No. NI. 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of the 1310312018 
Well 

,1< 
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Type of Well Tube WelVSoring 

Pu rpose of wall &Ilk User 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

Opel'lliional Device Electric Motor 

Cate of Energlzatlon (In Casa of Electric Pump) 

Maximum Allowable Rate of 

Withdrawal (m'/hr.): 
2.00 

Maximum Allowable Annual Extraction of Ground Water: 

Oepth of the We" (In 18.00 
meter) 

Assembly SIze(For Tube 

Wall) 

H.P. of tha Pump 1.00 

Rata of Withdrawal 2.00 
(m'lhr.) 

13/0312018 

Maximum Allowable 3.00 
Running Hours Per Cay: 

1800 

This No-Otlfedion certificate authorizes the owner appMcanl (user) to sinll. a well in the location specified al SI. (2) lor extraction of ground water at a rale not exceeding thai as shO'Nll at SI. (3j) . fOf 

Running Hours per day as shown al SI. (3k). and for maximum allowable annual extraclion of ground water as shown at 51 . (3k) and is valid subject to the observance ollhe conditions staled overleaf. 

GENERAL CONDITIONS: 

In case of any dlange of ownership of the proposed wen. fresh authofization has to be obtained. 
No change of location. design. rate 01 withdrawal and pumping device in respect of the proposed well as Indicated at SL (2) and (3) 01 this certificate shan be made withoul prior permission of lhe 

Competent Authority. AIry deviation In this regard shan lead to cancenation of this authorization 

For the purpose 01 measuring and recording lhe quanlily of ground water extracled. every said user shall affix digital water now melers (conforming to BISIIS slandards) haVII'IQ telemetry system in 
lhe abslJaclion struclure. which record rate and quantum of extraction. at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been e:>:lracted by the said 
user. until \he contrary is proved. The rate of extraction 01 ground watel' from the well as shO'Nll in item 3(k) shall not e:>:ceed to the teCOl'ded rate from water meters 

The concerned AuthOrity reserves lhe righl to stop extraction of ground water from the well due to quality hazards or any other reasoos. If the situation so demands 

In case of any chal'lge of ownerShip of the existil'lg well . fresh registration has to be obtained. 
No change of location. design. rate of v.fthdrawal and pumping device in respect of the existing well as indicated at 51. (2) and (3) of this certificate shall be made without prior permission of the 

Compelent Authority. Any deviation in this regard shall lead 10 cancellation of this registration 

In case. any 01 the partiaJtars I lnfOfmalion furnished by the applicanl in his application for issuance 01 this reglslration Is found to be incorrect during verification at any subsequent stage. this 

registration Is liable for cancellalion. 
The Certificate of AuthorizatioN NOC shall be valid for a period of ftve years from the date of Issue. The applicant shall have to apply for renewal through a fresh application. at least ninety days 

prior to e:>:piry of its validity. 

Construction of piezometefS and installation of digital waler level recordefS with telemetry shall be mandatory lor user. Depth and zone tapped of plezomelel' should be commensurate with that of 

the pumping well. The dala. obtained from digital water level recorders shall be made available to this office on monthly basis 

Gulde!in91 fur InStillation of PlezomtteJJ Rod their Monitoring 

Piezometer Is a borewelt /lubewell used only for measuring the water level by lowering the tape! sounder or automatic water level measuring equipment 1\ is also used to take water sample fOf 

water quality testing wtlen ever needed. General guidelines for installation of piezometers are as follows: 

• The piezomeler is to be installed/constructed at the minimum of 50 m distance from the pumping well through 'Nhlch ground water is being withdrawn. The rliameter of lhe piezometer 

should be about 4" to 6". 
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o The depth of the piezometer should be same as ts case of the pumping wea from which groulld water is being abstracted. If. more than one piezometers are installed the second 

piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquller monitoring. 

o No. of piezometers to be constructed & Type ofwaler level monitoring mechanism shall be as per below table: 

MooiUring Mechanism 
S .NO 

2 

3 

4 

Quantum 01 Ground water withdrawal (cumlday) 

<10 

11 - 50 

50- 500 

> 500 

NO.of piezometers required 

o 

2 

Manual 

o 

o 
o 

DINLR with TelemelJy 

o 
o 

2 

• The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meier upto two decimal. 

o For measurement of water level sounder or automaUc water level recorder (AWLR)/ Digital Automallc water level recorder (DIIVL.R) with telemetry system should be used for accuracy. 
o The measurement of water level in piezometer should be laken, only aRer the pumping from the surrounding tube wells has been stopped for about four to sbe. hours. 

o All the details regarding coordinates. reduced level (with resped to mean level). depth. zone laped and assembly lowered should be provided for bringing the piezometer Into the 

Hydrograph MonilOling System for Groulld water Department. Uttar Pradesh. and for its validatiOn. 
o The ground water quaNty has 10 be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL 

approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director. Ground Water Department. Uttar Pradesh, for chemical analysis. 

o A Permanent display board should be Installed at piezometerfTube wells site for providing the localloo. piezometer/ tube well number, depth alld zone tapped of piezometerltube well for 

standard referencing and identification. 

o Arrt other site specific requirement regarding safety and access for measurement may be taken care of. 

Any other condition(s) that may be imposed by the contefned Authority. 
In case. any of the particulars I informalioo furnished by the applicant in his application for issuance of this permit is found 10 be Iocon'ect during verification at any subsequent stage, this permit is 

liable for cancellation. 

SPECIFIC CONDITIONS: 

(A) Fo r Indust .... 1 User: No Objection Certificate for ground water extraction by industries ShaH be granted subjecl to the fotlowing specific conditiOns: 
i) No Objection Certificate shall be granted only in such cases where local govemment water suppty agencies are not able to supply the desired quantity of water. 

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce oepeooence on grolXld water resources. 

iii) All Industries abstracting groulld water ill excess of 100 m31d shalt be required to undertake annual water audit through Confederation of Illdian Industries (ell)/ Federation Indian Chamber 01 
Commerce alld Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar 

Pradesh. All such illdustries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. 
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropfiate water level monitOfing mechanism as mentioned in General Condition no. l0 shall be 
mandatory for inoustries drawing! proposing to draw more than 10 m' (day of ground water and. Monitoring of water level shaD be done by the project proponent. The piezometer (observation well) 

shall be constructed at a minimum distance of 50 m from the bore well/production wen. Depth and aquifer zone tapped in the piezometer shan be the same as that of the pumping wellf wens. 

Monthly wa ter level data shall be submitted online to the Ground Water Department. UP. 

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemica!, pharmaceutical. dyes. 

pigments. paints. teKtites. tannery, pesticides! insecticides, fertilizers. slaughter house. eKplosives etc.) shall store the harvested rain wa ter in surface storage tanks for use in the Indus"y. 

vi) Injection of treated! unlfeated waste water into aquifer system is strictly prohibited. 
vii) Illdustries which are likely to cause ground water pollution e.g. Tanning. Slaughter Houses. Dye. Chemical! Petrochemicat. Coal washeries. other hazardous units etc. (as per CPCB list) need 
to undertake necessary well head protection measures to ensure prevenlioo of groulld water pollution. 

(8 ) Infrastruc tural User: The No Objection Certifica te for ground water abstraction wi ll be granted subject to the following specific conditions: 

i) In case of infrastructure projeds tha t require dewatering. proponenl shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the 

data onNne to Ground Water Department. UP as applicable. Monitoring records alld results should be retained by the proponent for two years, for inspediOn or reporting as required by District 
Ground Water Management Council. 

Ii) InstallaUon of Sewage Treatment Plants (STP) shall be mandatory for J'IeW prOjects. where groulld water requirement is more than 20 m3 /day. The water from STP shall be utilized for tOilet 

nushing. car washing. gardening etc 
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Dale :1511112021 

Place:Ghaziabacl 

This certificate is electronically generated and does not require digital signature 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Minist ry or Jal Shakti 
Government of Uttar Pradesh 

Form 8 (e) 

[See Rule 8(1)) 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000352 

Nllme of the Owner 

Designation .. 
Company Address 
~1IrI1fffi 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.J 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC024110 
VALID FROM 18110/2021 TO 17/10/2026 

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

/>.JAY KUMAR RASTOGI 

Coosuitanl Company Name Ruman Intercorp 
~~omr LLP 

ViUage Arifpur Sarka. Uppe!'" Ganga Canal Road. Gan Authorlzallon Letter Download 

1IlflI<rn "" 
Address of the Applicant Khasra N0-449 village Arifpur 8adka. Uper Ganga Canal. Muradnagar Appllcatton Form Sertal GZB00821NBU0OO6 

No. 

Date of Submission 1110812021 Specimen Signature 

location Particulars 

District Ghaziabad Block MURAONAGAR 

Plot NoJKhasra No. Village Arlfpur Banc:a. Upper Ganga Canal Municipality/Corporation NIA 

Ward NoJHoldlng No. NlA 

Particular of the Existing Well and Pumping Device 

Date of ConstructloniSinking of the t 3lO3J2018 
Well 

". 
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Type of Well Tube WelllBoring 

Purpose of wall Bulk User 

Strainer Position (For TuDe Well) 

Type of Pump Used Submersible 

Operational Device Electric MotOf 

Data of Enarglzatlon (In Casa of Electric Pump) 

Maximum Allowable Rata of 

Withdrawal (m3/hr.): 
2.00 

Maximum Allowable Annual Extraction of Ground Water: 

Depth of the Well (In 18.00 

meter) 

Assembly Slze(For Tube 

Well) 

H.P. of the Pump 1.00 

Rate of Withdrawal 2.00 
(m3Ihr.) 

1310312018 

Maximum Allowable 400 
Running Hours Per Day: 

2400 

This No-Objedion certificate authofizes the owner applicant (user) to sink a well in the location spedfied al 51. (2) for e:draction 01 ground water at a rate not exceeding that as shown al SI. (3j), fOf 

Running Hours per day as shown at 51. (3k). and lor maximum allowable annual ell:traction of ground water as shown at 51. (3k) and is vaUd subject to the observance 01 the condilions stated overleaf. 

GENERAL CONDITIONS: 

In case of any change of ownership of the proposed well, fresh authOfization has to be obtained . 

No change of location, design. rate of withdrawal and pumping <tevice In respect of the proposed well as indicaled at SL (2) and (3) of this certificate shall be made without pOOf permiSSIOn of the 

Competent Authority. Any devia~on in this regard shall lead to cancellation of this authorization 
For the purpose of measuring and recording the quantity of ground water extracted. every said user shall affb( digital water flow meters (conforming 10 SISIIS standards) having telemetry system In 

the abstraction structure. which record rate and quantum of eJctraction, at outlet of pumping deviCeS and it shall be presumed that the quantity recorded by the meter has been extracted by the said 

user. until the conlrary is proved. The rate of e:draction of ground water from the welt as shown In item 3(k) shag not exceed to the recorcsed rate from water meters 

The concerned Authority reserves the right to stop ell:traction 01 ground water from the well due to quality hazards or any other reasons, If the situation so demands 

In case of any change 01 ownership 01 tile ell:isting well , fresh registration has to be obtained. 
No change of location, design, rate of withdrawal and pumping device in respect of the ell:.isting well as indicated al SI. (2) and (3) of lhis certificate shall be made without pOOf permission 01 the 

Competent Authority. Any deviation In this regard shall lead to cancellation of this registration 
In case. any 01 the particulars I information furnished by the applicant in his application lor issuance of this registration is lound to be Incorrect durlr"IQ verification at any subsequent stage , this 

registration is liable lor cancellation. 
The Certificate of Aulhoriz:ationl NOC shan be valid fOf a period 01 five years from the date 01 issue. The app~cant shall have to appty for renewallhrough a fresh application. at least ninety days 

prior to expiry 01 ~s validity. 
Construction of piezometers and installalion of dlgllal water level recorders with telemetry shall be mandatory lor user. Depth and zone lapped of piezometer should be commensurate with that 01 

the pumping well. The data. obtained from digital water levet recorders shall be made available to this office on monthly basis 

Guid,IiDtl for Installation of Pltzom,t'rJ Ind th'ir MonHoring 

Piezometer Is a borewelillubewell used only lor measuring the water level by lowering the tapel sounder or automatic water leVel measuring equipment. It is also used to take water sample for 

water quality testing when ever needed. General guidelines 10f Installation of piezometers are as follows: 

.. The piezometer Is to be installedfconslructed at the minimum 0150 m distance from the pumpir"IQ well through which ground water is being withdrawn. The diameter of the piezometer 

should be about 4" to 6". 

2S-
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• The clepth of the piezometer should be same as Is case 01 the pumping welt from v.1lich ground water is being abstracted. II, more than one piezometers are installed the second 
piezometer should monitor the shallow ground water regime. II wiN facililate shallow as well as deeper ground waler aquifer monitoring. 

• No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism 
S.No 

2 

3 

4 

Quantum of Ground wa ter withdrawal (cum/day) 

<10 

11 - 50 

> 500 

NO.ol piezometers required 

o 

2 

Manual 

o 

o 
o 

DWLR v.lith Telemetry 

o 
o 

2 

.. The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported measurement should be given in meIer upto two decimal. 

.. For measurement of water level soonder or automatic water level recoroer (AWLR)! Digital Automatic water level recorder (DWLR) v.lith telemetry system should be used for accuracy. 

.. The measurement of water level in piezometer should be taken. only after the pumping from the sooouoding tube wells has been stopped for aboul four to six hours. 

.. All the oolails regarding coordinates, reduced level (v.lith respect to mean level), depth, zone taped and assembty lowered should be provided for bringing the piezometer into the 

Hydrograph Monitoring System for Groond Water Department. utt8f Pradesh. alld for its validation. 
• The groulld water quality has to be monitored twice In a year during pre-monsoon (May!June) and post-monsoon (OctoberlNovember) periods. Quality may be got analyzed from NABL 

approved lab. Besides. one sample (111 capacity bollle) to Ihe concerned Director, Ground Water Department. Uttar Pradesh, for chemical analysis. 

o A Permanent display board should be Installed at plezomelerlTube wells site for providing the location, piezometerl tube well number. depth and zone tapped of piezometerltube well for 

standard referencing alld identification. 

.. Ally other site specific requirement regarding safety alld access for measuremenl may be taken care of. 

Any other condition(s) that may be imposed by the conCefned Authority. 
In case. any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be Incorrect during verification at any subsequent stage, this pemlit is 

Nable fOt canceBation. 

SPECIFIC CONDITIONS: 
(A) Fo r Industrial User: No Objection Certifica te lor ground water extraction by Industries shall be granted subject to the following specific conditions; 

i) No Objection Certificate shall be granted only in such cases Where local govemment wa ter supply agencies are not able to supply the desired quantity of water. 

ii) All industries shall be require<llo adopt latest water efficient technologies so as 10 reduce depelldence on groond waler resources. 

Iii) AU Industries abstrading ground water In excess of HIO m'/d shaH be required to undertake annual water audit through Confederation of Indian IndustrieS (CII)/ Federation Illdian Chamber of 
Commerce and tndustsy (FICCI)! National Productivity Council (NPC) certified auditors and submit audit repol1s within three months of completion of the same to Groulld Waler Department Uttar 

Pradesh. All such industries shalt be required to reduce their ground water use by al least 20% over the ~ five years through appropriate means. 

iv) Construction of observation well(s) (plezometer)(s) within the premises alld Installation of appropriate water level monitoring mechanism as mentioned In General Condition nO.l0 shall be 
mandatory for industries drawing! proposing to draw more than 10 mJ Iday of ground water and. Monitoring of water level shalt be done by the project proponent. The piezometer (observation welt) 

shall be constructed at a minimum dis tance of 50 m from the bore welllproducUon well. Depth and aquifer zone lapped in the piezometer shall be the same as that of the pumping weill wells. 

Monthly water level data shall be submitted online to the Ground Water Department, UP. 
v) The proponent shall be required 10 adopt roof top rain water harvesting.' recharge In the project premises. Illdustries which are likely to pollute ground water (chemical. pharmaceutical. dyes. 

pigments, paints. textiles. tannery. pesticides! insecticides, fertilizers. slaughter house. exptosives etc.) shaU store the harvested rain water in slKface storage lanks fOf use in the industsy. 

VI) Injection 01 treatedl untreated waste water into aquifer system is strictly prohibited. 

vii) IndustrieS which are likely to cause g(oond water potlution e.g. Tanning, Slaughter Hooses. Dye, Chemical! Petrochemical, Coal wasileries, other hazardous units etc. (as per CPCB liSt) need 
10 undertake necessary well head protection measures to ensure prevention of ground water potlution. 

(B) Inlr.structural User : The No Objection Certifica te for ground waler abstracllon v.lill be granted subject to the following specific conditions: 
i) In case of infrastructure projects that require dewatering. proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water ftow meter) alld submit the 

data onNne to Groulld Water Department, UP as applicable. Monitoring records alld results should be relained by the proponent fot two years. for inspection or reporting as required by District 

Groulld Water Management COOnc:iI. 
ii) Installation of Sewage Treatment Plants (STP) shaN be malldalory for new pro;ects. where ground waler requirement is more than 2(l rn3 !day. The water from STP shall be utilized for toilet 

ftushlng. car washing. garoening etc 
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Date :1511112021 

Place:Ghazlabad 

This certificate is electronically generated and does not require digital signature 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (el 
[See Rule 8(1)) 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000354 

Name of the Owner 

DesignatIon .. 
Company Address 
$q;ft ...., 'Q"iIT 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATIONI NO·OBJECTION CERTIFICATE NO: NOC040853 

VALID FROM 18/10/2021 TO 17110/2026 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name Rurtlan Intercorp 
$q;ft....,"'l'TlI LLP 

Village Arilpur Barlul. Upper Ganga Canal Road. Gan Authortzatlon Letter Download - .. 
Address of the Applicant Khasra N0-449 village Arifpur Badka, Uper Ganga Canal. Muradnagar ApplicatIon Form Serial GZBD0821NBUOOO7 

No. 

Date of Submission 1110812021 Specimen Signature 

Location Particulars 

District Ghaziabad Block MURAONAGAR 

Plot Nol Khasra No. Vdlage Arifpur Barka. Upper Ganga Canal Munlclpallty/Corporatlon No 

Ward NolHoldlng No. NIA 

Particular of the Existing Well and Pumping Device 

Date of Construction/Sinking of the 1310312018 
WeU 

'I< 



11115121 . 8:23 PM 

T'tpe of Well 

Purpose of well 

Strainer Position (For Tube Well) 

T'tpe of Pump Used 

Operallonal Device 

Tube VoJeIl/Bofing 

Bulk User 

Submersible 

Electric Molor 

Dl le of Energization (In Case of ElectrIc Pump) 

Maximum Allowable Rate of 

Wlthdrawll (m'/hr.): 

2.00 

Maximum Allowable Annual ExtraeUon of Ground Waler: 

Depth of the Well (In 18.00 

meter) 

Assembly SI%e(For Tube 

Well) 

H.P. of the Pump 1.00 

Rate of Withdrawal 2.00 
(m'lhr.) 

1J.103l2018 

Maximum Allowable 3.00 
Running Hours Per Diy: 

1800 

This No-Objection certificate authoriZes the owner applicant (user) to sink a wei In the location specined at 51. (2) for extraction of ground waler al a rale not exceeding that as shO'Ml II SI. (3j). for 

Running Hours per day as shown at 51 . (3k). and for maximum allowable annuat e)llraction of ground waler as shown at 51. (3k) and Is valid subject 10 the observance of the cooditions stated overleaf. 

GENERAL CONDITIONS: 

tn case of any change of ownership of the proposed well . fresh authorization has to be obtained. 

No change of location. design. rate of withdrawal and pumping device in respect of the proposed well as Indicated at SL (2) and (3) of this certificate shall be made without prior permission of \he 
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization 

For the purpose of measuring and recording the quantity of ground water e)ltracted, every said user shall affix digital water now meters (conforming to 815115 standards) having telemetry system in 

the abstraction structUfe. wtlich (ecord rate and quantum of extraction. at outlet of pumping devices and it shari be presumed that the quantity recorded by the meier has been extracted by !he said 

user. unbl the contrary is proved. The rate of extraction of ground water from the well as shown in item 3{kJ shall not exceed to the recorded rale from water meters 

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any olller reasons. if the situation so demands 

In case of any change of ovmership of Ille existing well . fresh registration has to be obtained, 

No change of location, design. rate of withdrawal and pumping device in respect of the existing......ell as Indicated al St. (2) and (3) of this certificate shall be made without prior permission of the 

Competent Authority. Arrf deviation in this regard shalt lead 10 canceltalion of this registration 
In case. any of the particulars I information furnished by the applicant in his application 'Of issuance of this reg istration is found to be incorrect during verification at any subsequent stage . this 

registrallon is liable for cancellation. 

The Certificate of Aulhorization! NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days 

prior to expify of its validity. 
Construction of piezometers and installation of digital water level recorders with telemetry shall be mandalory for user, Depth and zone tapped of piezometer should be commensurate with thai of 

the pumping well. The dala. obtained from digital water level recorders Shall be made available to Ihis Office on monthly basis 
GuidI!!. for Installation of Pltzomtt' l}; .od Ih,lr Monitodog 

Piezometer Is a boreweU Itubewell used only for measuring the water level by lowering the lape! sounder or automatic water levet measuring equipment. 1\ is also used to take water sample for 

waler quality testing when ever needed. General guidelines for installation of plezomelers are as follows: 

• The piezometer is to be inslalled/constructed al the minimum of 50 m distance from the pumping wel1lhrough Which ground water Is being withdrawn. The diameter of Ihe piezometer 

shoufd be about." to 6", 
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.. The depth of the piezometer should be same as is case of the pumping well from which ground water Is being abstracted. II, more than one plezomelers are installed the second 

piezometer shoUld monitor the shallow ground water regime. II will'acititate shallow as weU as deeper grollld water aquifer monitoring. 

.. No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monltiring Mechanism 
S.NO 

2 

3 

4 

Quanlum 01 Ground water withdrawal (cumfday) 

<10 

11·50 

50- 500 

> 500 

No.of piezometers required 

o 

2 

o 

o 
o 

DWlR with Telemetry 

o 
o 

2 

.. The measuring Irequency shook! be monthly and accuracy of measurement shook! be up to an. the reported measurement shoold be given in meier upto two decimal. 

.. F04' measurement 01 water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used lor accuracy. 

.. The measurement 01 water level in piezometer should be taken, only aner!he pumping from the surrounding lube wells has been stopped for about four to six hours. 

.. AJIIhe details regarding coordinates, reduced level (v.ith respect to mean level). depth. zone taped and assembly lowered should be provided for bringing the piezometer into the 

Hydrograph Monitoring System for Ground Water Department. Uttar Pradesh. and for its validation. 

.. The ground water quatity has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL 

approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Groond Water Department, Uttar Pradesh, for chemical analysis . 

.. A Permanent display board should be Installed at piezometerfTube wells site for providing the location. piezometer/tube well number, depth and zone tapped of piezometernube well lor 

standard referencing and identification. 
• Arrj other site specific requirement regarding safety and access for measurement may be takOfl care of. 

Any other condilion(s) that may be imposed by the concerned Authority. 

In case, any of the particutars I information furnished by the applicant in his application for Issuance of this permit Is found to be incorrect during verification at any subsequent stage. this permit is 

Hable for canceUation. 

SPECIFIC CONDITIONS: 

(A) For Industrial User: No Obtection Certificate for ground water extractioo by industries shaU be granted subject to the following specific corKmions: 
Q No Objection Certificate shall be granted only In such cases where local government water supply agencies are not able to supply the desired quantity of water. 

Ii) Allindustrles shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water reSOlJrces. 

iii) All industries abstracting groond water in excess of 100 m3/d shall be requIred to undertake annual water audit through Confederation oltndian Industries (CIt)/ Federation Indian Chamber of 

Commerce and Industry (FICCI)I National Productivity Council (NPC) certified auditors and Mlbmil audit reports within ttyee months of completion of the same to Ground 'Nater Department Ullar 

Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means. 
iv) Construction of observation well(s) (piezometer)(s) v.ilhin the premises and Installation o f appropriate water level monitoring mechanism as mentioned In General Conditlon no.l0 shall be 

mandatory lor industries drav.ingl proposing to draw more than 10 m' (day of ground water and. Monitoring of water leVel sha' be done by the project proponent. The piezometer (observation well) 

shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone lapped In the piezometer shaH be the same as thai of the pumping well wells. 

Monthly water level data shall be submitted online to the Ground Water Department, UP. 

v) The proponent shall be required to adopt roof top rain water harvesting! recharge in the project premises. Industries which are likely to pollute grOOM water (chemical. pharmaceutical , dyes. 

pigments, paints. textiles, tannery, pesticides! insecticides. fertilizers, slaughter house. explosives etc.) shall store the harvested rain water in surface storage lanks for use in the kldustry. 

vi) Injection of treated/ untreated wasle water inlo aquifer system is strictly prohibited. 
yji) Industries whiCh are likely to cause ground water pollution e.g. Tanning, Slaughter Houses. Dye, ChemicatJ Petrochemical. Coal washerles. other hazardous units etc. (as per CPCB list) need 

10 undertake necessary well head protection measures 10 ensure prevention of ground water potkrtion. 

(8 ) Infrastructura l User: The No Objection Certificate for ground waler abstraction will be granted subject to the following specific conditions: 

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monit04'ing of dewatering discharge rate (using a digital water now meier) and submit the 
data online to Ground Water Department, UP as apprtcable. Monitoring records and results should be retained by lhe proponent lor two years, lor inspection or reporting as required by District 

Ground Water Management Council. 
ii) Inslallation of Sewage Treatmeoi Plants (STP) shall be mandatOlY f04' new projects. where grollld water requirement is ffiOfe than 20 m3 /day. The waler from STP shall be utitized for toilet 

ftushing, car washing. gardening etc 
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Date ;1511112021 

Plate:Ghaziabad 

This certificate is electronically generated and does not require digital signature 

J / 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Water Su~p ly Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (e) 

[See Rule 8(1)] 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000355 

Name of the Owner 

Designation .. 
Company Address 
$Q;ftll'l1tm 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.] 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC027497 

VALID FROM 18/10/2021 TO 17110/2026 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name Ruman LntercO/'P 
'$'q;ft lIlT O(I"IJ lLP 

Village Arlfpur Barka, Upper Ganga Canal Roael, Gan AuthorlUltion Letter Downloael 
lIIRIom .. 

Address of the Applicant Khasra N0-449 village Arifpur Baelka, Uper Ganga Canal , MlKaclnagar Application Form Serial GZBD0621NBUOOO8 
No. 

Date of Submission 1110812021 Specimen Signature 

Location Particulars 

District Ghaziabael Block MURAONAGAR 

Plot NoJKhasra No. Village Arifpur Bar1<a, Upper Ganga Canal Municipality/Corporation No 

Ward NoJHolellng No. N/A 

Particular of the Existing Well and Pumping Oevlce 

Date of Constructionf$lnklng of the 1310312018 
Well 

1/. 
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Type otWell Tube lNeillBoring 

Purpose of well Sulk User 

Strainer Position (For Tube Well) 

Type of Pump Used Submersible 

Operational Device Eiectrlc Molor 

Date of Energization (In Case of Electric Pump) 

Maximum Allowable Rate of 

Withdrawal (mllhr.J: 
200 

Maximum Allowable Annual Extraction of Ground Waler: 

Depth of the Well (In 18.00 
meter) 

Assembly Slze(For Tube 

Weill 

H.P. of the Pump 1.00 

Rate of Withdrawal 2.00 
(mllhr.) 

13/0312018 

Maximum Allowable 3.00 
Running Hours Per Day: 

1800 

This No-Objection certificate authorizes the owner epplicanl (user) to sink a we. in the localion specified al 51. (2) for extraction of ground waler al a rale not exceeding that as shaMl at 51. (3j) . for 

Running Hours per day as shown at 51. (3k). and lor muimum allowable annual extraction of ground water as shown at 51. (3k) and is valid SUbject 10 Ihe observance of the conditions stated overleaf. 

GENERAL CONDITIONS: 

In case of any change of ownership of the proposed well. fresh authOrization has to be oblalned. 

No change of IocaUon. design. rate of withdrawal and pumping device in respect of the proposed well as indicated at 5L (2) and (3) of this certificate shall be made without prior permission of the 
Competent Authority. AlTf deviation in this regard shel lead 10 cancellaliOn of this authorization 

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water now meters (conforming to SIS/IS standards) having lelemetry system In 
the abstraction slructure, which record rate and quanlum of extraction. at outlet of pumping devices and it shall be presumed thai the quantity recorded by the meter has been extracted by Ihe said 

user. unUiIhe contrary is proved. The rate of extraction of ground water from the well as shown in Item 3(k) shall not exceed to Ihe recorded rate from water meters 
The concerned Authority reserves the right 10 stop extraction of ground water from the well due to quality hazards or any other reasons. if the silUation so demands 

In case of any change of ownership of the existing well. fresh reglstralion has to be obtained. 

No change of location, design. rate of withdrawal and pumping device in respect of the existing well as indicated at 51. (2) and (3) of this certificate shaU be made without prior permission of the 

Compelent Aulhorlty. Any devia~on In Ihis regard shaU lead to cancellation of thIs regislration 

In case. any of the particulars I information furnished by the applicant in his application for Issuance of this registration is found to be incorrect during verification at any subsequent stage, this 

regislrallon is liable fOf cancellation. 
The Certificate of Authorization! NOC shaU be valid for a period of five years from lhe date of issue. The applicant shall have to appty for renewal through a fresh application, alleasl ninety days 

prior to expiry of its validity. 
Construction of piezometers and Installation of digital water level recorders wilh telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with thai of 

the pumping well. The data. obtained from digital water level recorders shall be made available to this office on monthly basis 

Guldtl!nu for In'1I"lIlon of Piezometers and th,lr Monltodng 

Piezometer is a boreweilltubewell used only for measuring the wa ter level by lowering the tapel sounder or automatic water level measuring equipment It is also used to take water sample for 

water quality tesling when ever needed. General guidetines for Inslal1alion of piezometers are as follows: 

e The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping wellthroogh which ground water is being withdrawn. The diameter of !he piezometer 
should be about 4" to 6·. 

]J 
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• The depth of the piezometer should be same as is case 01 the pumping weY from which ground water Is being abstracted. II. more than one piezometers are Installed the second 
piezometer should monitor the shallow ground water regime. It v.iQ facilitate shallow as welt as deeper ground water aquifer monitoring. 

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monttiring Mechanism 
S.NO 

2 

3 

4 

Quantum of Ground water withdrawal (cum/day) 

< 10 

11 ·50 

50- 500 

> 500 

No.of piezometers required 

o 

2 

Manual 

o 

o 
o 

D'NI...R v.ilh Telemetry 

o 
o 

2 

o The measuring frequeocy should be monthly and accvracy 01 measurement should be up to em. the reported measurement should be given in meter upto two decimal. 

o For measurement of water level sounder or automatic water level recorder (A'A'lR)I Digital Automatic waler level recorder (D'M...R) with telemetry system should be used for accuracy. 

• The measurement of water level In piezometer should be taken, only after the pumping from the surrounding lube wells has been slopped for about four to six hours. 

• All the details regarding coordinates, reduced level (with respect to mean level). depth. zone taped and assembly Iowere<l should be provided for bringing the piezometer into the 

Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation. 

o The ground water quaWty has to be monitored twice in a year during pre·monsoon (May/June) and post-monsoon (October/November) periods. Qualily may be got analyzed from NABL 

approved lab. Besides, one sample (1 1\ capacity bottle) to the concerned Director. Ground Water Department, Unar Pradesh, lor chemical analysis. 
o A Permanent display board should be Installed at piezorneterrTube wells site for providing the location, piezometer! tube well number. depth and zone tapped of piezometerllube weN lor 

standard referencing and identification. 

o Ant other site specific requirement regarding safely and access for measurement may be taken care of. 

Any other condition(s) that may be Imposed by the concerned Authority. 

In case, any of the particulars I inlormation furnished by the applicant in his application for Issuance 01 this permit is lound 10 be Incorrect during verification al any subsequent stage. this permit Is 
tiable for cancellation. 

SPECIFIC CONDITIONS: 

(A) For Industrial Us.r: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conctitlons: 

i) No Objection Certificate shall be granted only In such cases v.tlere local government water supply agencies are not able to supply the desired quantity of water. 

ii) All industries shall be required to adopllatest water emcientlechnologles so as to reduce dependence on ground water resources. 
iii) All industries abstracting ground water in excess of tOO m3/d shan be required fo undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of 

Commerce and Industry (FICCI)I National Produclivily Council (NPC) certified auditors and submit audit reports within three months 01 completion of the same to Ground WiIter Department Uttar 

Pradesh. All such industries shaM be required to reduce their ground water use by at least 20% over the next five years through appropriate means. 

iv) Construction 01 observation 'M;!1I(s) (piezometer)(s) within the premises and installation of appropf'iate water level monitoring mechanism as mentioned in General Condilion no.l0 shall be 
mandatOlY for industries drawing! proposing to draw more than 10 m3 /day of ground water and. Monitoring of water level shall be done by the project p!"oponent. The piezometer (observation 'M;!II) 

shall be COftStruded at a minimla1l dislance 01 SO m from the bore welUprodlJelion 'M;!II. DepCh and aquifer zone tapped In the piezometer shaU be the same as that of the pumping weill 'M;!lIs. 

Monthly waler level data shall be submitted online to the Ground Water Department, UP. 

v) The proponent shall be required to adopt roof top rain water harvesting! recharge in the project premises. Industries v.tlich are likely to pollute ground water (chemical, pharmaceutical , dyes. 
pigments, paints, textiles. tannery. pesticides/Insecticides, fertilizers. slaughter house. explosives etc.) shall store the harvested rain water in surface storage tankS for use in the industry. 

vi) Injection of treated! untreated waste water Into aquifer system Is strictly prohib~ed. 

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemicall Petrochemical, Coal washeries. other hazardous units etc. (as per CPC8 list) need 

to undertake necessary well head prolection measures to ensure prevention of ground water pollution. 

(8) Infraslructur. 1 User: The No Objection Certificate lor ground water abstraction will be granted subject to Ihe following specific conditions: 

i) In case of infrastructure projects that require csewatering. proponenl shall be required 10 carTY out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the 
data online to Ground 'Nater Department, UP as applicable. Monitoring records and results should be retained by the proponenl for two years, lor inspection or reporting as required by District 

Grounct Water Management Council. 

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects. where ground water requirement is more than 20 m'/day. The water from STP shall be utilized for toilet 

flushing, car washing, gardening etc 
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Dale :1511112021 

Place:Ghazlabad 

This certificate is electronically generated and does not require digital signature 
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GROUND WATER DEPARTMENT 
(Namami Gange & Aural Water Supply Department) 
Ministry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (e) 

[See Rule 8(1)) 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL FOR INDUSTRIAU 
COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND WATER 

Registration No.: 202108000358 

Name of the Owner 

Designation .. 
Company Address 
~1IIT'Q'aT 

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.J 

AUTHORIZATIONI NO-OBJECTION CERTIFICATE NO: NOC044373 

VALID FROM 18/10/2021 TO 17/10/2026 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

AJAY KUMAR RASTOGI 

Consultant Company Name Ruman InlerCOl"p 
$tAl'lJT ';fJ1J llP 

Village Arilpur Barka, Upper Ganga Canal Road, Gan Authorization Letter Download 
1IIIb>m", 

Address of the Applicant Khasra No-4049 village Arilpur Badka, Uper Ganga Canal , Muradnagar Application Fonn Serial GZB00821NBU0009 
No. 

Date of Submission 11/0812021 Specimen Signature 

Location Particulars 

District Ghaziabad Block MURADNAGAR 

Plot NoJKhasra No. Village Arifpur Barka, Upper Ganga Canal Municipality/Corporation No 

Ward NoJHokllng No. NfA 

Particular of the Existing Well and Pumping Oevice 

Dale of Construction/Sinking of the 1310312018 
Well 

,1< 
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Typo ot Well Tube WeIUBoring 

Purpose of well Bulk User 

Stra iner Positio n (Fo r Tube Well) 

Type of Pump Used Submersible 

Operational Device Electric Motor 

Date of Energlzation (In Case of Electric Pump) 

Maximum AlloW1lble Rate o f 

Withdrawal (m'/hr,) : 
t6.00 

Maximum Allowable Annual Extraction of Ground Water: 

Depth o f tho Well (I n 36.00 
meter) 

Assembly SIze(Fo r Tube 

Well) 

H.P. of the Pump 7.50 

Rate of WIthdrawal 16.00 

(m'lhr.) 

1310JJ2018 

Maximum Allowable 3.00 
Running Hours Per Day : 

14400 

This No-Objection certificate authorizes the owner applicant (user) to sink a 'M!n in the location specified at St. (2) for extraclion 01 ground water at a rate not exceeding that as shown at 51. {3j}, for 

Running Hours per day as shown at 51. (3k), and lor maximum allowable annual extraction of ground water as shown at 51. (3k) and Is valid subject to the obselVance of the conditions stated oveneaf. 

GENERAL CONDITIONS: 

In case of any change of O'Mlership of the proposed 'M!II , fresh authorizatlon has to be obtained. 

No change of location, design, rate of withdrawal and pumping device in respect of the proposed wei as indicated at SL (2) and (3) of this certificate shaN be made without prior permission of the 
Competent Authocity. Arrf deviaUon in this regard shall lead to cancellation 01 this authorization 
For the purpose of measuring and reCOfding the quantity of ground water extracted, every said user shall affix digital water now meters (conforming to SISI IS standarers) having telemetry system in 

the abstraction structUfe. which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recofded by the meter has been extracted by the said 

user, until the contrary Is proved. The rate of extraction of ground water from the wen as shown In Item 3(k) shalt not exceed to the recorded rate from water meters 

The COflcemed Authority reselVes the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands 

In case of any change of ownership of the existing well , fresh registration has to be obtained. 

No change 01 location. design, rate 01 withdrawal and pumping device in respect 01 the existing well as indicated at 51. (2) and (3) of Ihis certificate Shall be made without prior permission of the 

Competent Authority. Arrf deviation in this regard shall lead to cancenation of this registration 
In case. any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be Incorrect doong verification at any subsequent stage , this 

registration is liable for cancellation. 

The Certificate of Author\zationl NOC shail be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least nlnely days 

priot to expiry of its validity. 

Construction of piezometers and installation 01 digital water level recorders with telemetl)' shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of 

the pumping wetl. The data, obtained from digital water leve l recorders shall be made available to this office on monthly basis 

Guldelin" lo r 10Sta",tloo of P1u0!I!1t19rJ lod their Monnodog 

Piezometer Is a boI'eweli ftube'M!it used only for measuring the water level by lowering the tapel sounder 01' automatic waler level measuring equipment. It is also used to take water sample 101' 

water quality testing when ever needed. General guidelines for Installation of piezometers are as follows ' 

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter 01 the piezometef 

should be about "'"to 6". 

Jr 



11115121 , 8:24 PM 

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer.! are installed the second 
piezometer should monitor the shallow ground water regime. II will facilitate shallow as well as deeper grouod water aquifer monitoring. 

e No. of piezometer.! to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitiring Mechanism 
S.No 

2 , 
4 

Quantum of Ground water withdrawat (cum/day) 

<10 

11·50 

50- 500 

> 500 

No.of piezometers required 

o 

2 

Manual 

o 

o 

o 

DWLR with Telemetry 

o 
o 

2 

o The measuring frequency should be monthly and accuracy 01 measurement Should be up to em. the reported measurement should be given In meter upto two decimal. 

o For measurement of water level soonder or automatic water level recorder (A\o\'lR)/ Digital Automatic water level recorder (0'v\'LR) with telemetry system should be used for accuracy. 

• The measurement of water level In piezometer should be taken, only after the pumping from the surrounding tube wetls has been stopped for about foor to Six hours. 

o All the details regarding coordinates, reduced level (with respect to mean level), depth. zone taped and assembly lowered should be provided for bringing the piezometer into the 

Hydrograph Monitoring System lor Ground Water Department, Uttar Pradesh, and for its validation. 

o The ground waler quaHIy has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Qualily may be got analyzed from NABL 

approve<llab. Besides. one sample (1 It capacity bottle) to the concerned Director. Ground Water Department, Uttar Pradesh, for chemical analysis. 
o A Permanent display board shoutd be installed al piezometerfTube wells site lor providing the location, plezometerl tube weN number, depth and zone tapped 01 piezometerllube well for 

standard referencing and identification. 

• Any olher site specific requirement regarding safely and access for measurement may be taken care of. 

ARy other condition(s) Ihat may be imposed by the concerned Authority. 
In case. any of the particulars I information furnished by the applicant In his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this perm~ is 
liable for cancellation. 

SPECIFIC CONOITlONS: 

(A) For IndustrIal User: No Objection Certificate for ground water extracUon by industries shall be granted subjecl 10 the following specific conditions: 

I) No Objection Certificate Shall be granted only In such cases where local govemment water supply agencies are not able to supply the desired quantity of water. 

II) All industries shall be required to adopllalest water efficient technologies so as to reduce dependence on grOOnd water resoorces. 

iii) All industries abstracting ground water in e)(cess of 100 m'/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)! Federation Indian Chamber of 

Commerce and Industry (FtCCI)! National Productivity Council (NPC) certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar 
Pradesh. All such industries shall be required to reduce their groond water use by at least 20% over the ne)(\ five years through appropriate means. 

Iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring medlanlsm as mentioned in General Condition no.l0 shall be 

mandatory for industries drawing! proposing to draw more than 10 m'lday of ground water and. Mon~oring of water level shall be done by the projed proponent. The piezometer (obsefVation weI) 

shall be constructed at a minimum distance of 50 m from the bore welVproducllon well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping weill wells. 
Monthly water level data shall be submitted online to the Ground Water Department. UP. 

v) The proponent shall be required to adopt roof lop rain water harvesting! recharge in the project premises. Industries which are likely to ponute ground water (chemical. pharmaceutical . dyes, 

pigments, paints, textiles, tannery. pesticides! insecliddes, fertilizer.! . slaughter house. e)(ptosives etc.) shaN store the harvested rain water in surface storage tanks for use In the industry. 
vi) Injeclion of treated! untreated waste water into aquifer system Is strictly prohibited. 

vii) Industries which are likely to cause groond water pollution e.g. Tanning, Slaughter Houses, Dye. Chemicall Petrochemical, Coal washeries, other hazardous units etc. (as per cpce list) need 

to undertake necessary wetl head protection measures to ensure prevention of ground water pollution. 

(B) Intrastructural User: The No Objection Certificate for ground water abstraction wi ll be granted subject to the following speCific COnditions: 

I) In case of Infrastructure projects that require dewatering , proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the 

data on~ne 10 Ground Water Departmenl. UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by Distrid 
Ground Water Management Cooncil. 

il) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projecls, where ground waler requirement is more than 20 m3 !day. The water from STP shall be utilized for toilet 
flushing, car washing, gardening etc ,,. 



l1 f15nl , 8.204 PM 

Date :1511112021 

Place:Ghazlabad 

This certificate is electronically generated and does not require digital signature 

." 
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811512Cll 

r Pritlt 

Paymo:nl Reference No} On.lcr ~o . : 

SI!lIU:I; 

Paymenl From. 

Paym.:nl Mo..Io: : 

Tr:ans.3Clion Amollnt 

Transaction ID: 

Transacllon D-.ue and lime: 

Entrt:pf~rn:llr ID : 

UnillD : 

UI'U IS210III 51.11(>17"3 
SU~CHS 

Yes Balik 

NctBankinll 

5000.00 
1530121415 

202 1.(lS·Jj 14: 17;10 

UrSWPlIOll79S6 
UPSWP2101179S601 

~I 

'" 
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8116.2021 

Payment Reference "-oj Order Nu. 
SllItUJ 

Paymeot From : 
Payment MOOe : 

Transaction Amouni : 

Tr~ctlOil ID . 
Tf1lIlS;Ietion D.1le and Tim~ : 

EnTrepreneur 10 : 
Unit 10 : 

\ Proceed 10 Next Acllon 

Tr~n5"C"liun DtlMils : 

Ul'OIS21011162155·BlIlS 
'u(CC"1I 

Yes Bank 

NctB:mkmg 

5000.00 
15)16H951 
2021-08-1621 :5G28 
UPS\\'P210))7956 
UI'SWP210))795602 

", 
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811612021 

Transaction Details: 

Payment Reference No I Order No 

Status' 

Payment From' 

Payment Mode 

TransactIOn Amount 

TransactIOn 10' 

TrlInS8clIOn Dote and Time 

Enlfepreneur 10 . 

Unit 10 : 

hUps:Jlnlveshmitra.Llp.nic.lnlpgINM _ Receipt_CCA..,plI 

U PO 1521 08162 1585892 

~UCC". 

Yes Bank 

NetBanking 

5000.00 

1531638924 

2021.()8·1621 :59:36 

UPSWP210337956 

UPSWP21033795603 

"', l 

", 
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5115:2021 

Transaction DtttaUs . 

Payment Rtdtlrance No} Order No. 

Status · 

Payment From . 

Payment Mode· 

TransactlOr"l Amount 

TransacUon 10 : 

Transaction Date and TIme : 

EnlJepteneur 10 : 

UnilID : 

L 

UP01521081515 110257 

Yes Bank 

NetSanking 

5000.00 

1530168178 

2021-06-1515:11 :33 

UPSWP210337956 

UPSWP21033795604 

J 

J 

111 
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81,5I2Q21 

Transaction Details: 

Paymen! Reference NoJ Order No. 

Status . 

Payment From ' 

Paymenl Mode : 

Transaction Amount 

Transacllon 10 

Transaclion Date i.md Time . 

Entrepreneur 10 : 

UmIID : 

UP01521081 51 5303962 

Yes Bank 

NotBanking 

5000.00 

1530184214 

2021-08-1515:31:29 

UPSWP21 0337956 

UPSWP21033795605 

SJ 

~LJ 

'" 
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8115/2:V21 

Transaction Details: 

Payment Reference No} Order No. 

Status· 

Payment From 

Payment Mooe : 

Transac:bon Amount 

Transaction to 

TransactJon Date and Time 

Entrepreneur JD : 

Un,t to . 

UP01521081515344698 

IUCCIISI 

Yes Bank 

NelBanking 

5000.00 

1530187239 

2021'()6-1515:35:14 

UPSWP210337956 

UPSWP21033795606 

1/1 
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Transaction Oetalls . 

Payment Reference No.1 Order No_ 

Status 

Payment From 

Payment Mode: 

TransaCIJon Amount 

Transaction lO : 

Tl'lInsaclJon O;;Jte and Time . 

Entrepreneur 10 . 

UnillD 

UP015210815153808S4 

.ucc ... 

Yes Bank 

NetBanking 

5000.00 

1530189802 

2021-08·1515:38 29 

UPSWP210337956 

UPSWP21033795607 

L 

,,, 
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VAKALATNAMA 6( 

[j, f.FoI( £: 771£ L{) AlIIJ7 ON!I1... 4 fI.EbV III 0 //lIr1/t-, ;;, NO{?1It.- fft'/VCIj 
IN THE COURT OF .................... N~.O;;;;i+n...................... . ... ............... . ........ . ........ . 
····························6;4·NO·············lti~····· ········OF~··:;O"i· · ···JURISDICTION 

................. !f!:.:r.r ................................ ~ .~~~~ ................................. Petitioner or Plaintiff 
or Appellant or Complainant 

......... c.lE:fII.'..R..Ii!:~trllFp.w.~~E~~"'!7.td/l.JDefdt or Respt or Accused 

fr1 rn /WlI1?rTZ ~ 'T7J CiA KNOW ALL to whom these presents shall come that Uwe ................................... . .. . .. . .. . ........ . 

/0fJJfJa.MNo:d J.<6 . .. ... be above named .. . .. . .. . ........ .. 0 here by appoint. 

f1 £f1 tv I/- t;e.l!f!.. c,£ ,fl-f)-. - 0/1-4.61 ~ I ) 

C - S , 5 (U.CtV 0 (u<cf(, l,)t:/i5vcl! COUJN)I, 

(Vb tV Ovll1k} /.i>oVj frl-O!' C[.flo 91 04J) 
I 

Herein after called Advocate to be my/our Advocates in the above note a case and authorised them. 

To act appear and plead in the above noted case in the court or in any other court in which the 
same may be tried of heard and also in the appellate courts including High 
Court: 

To sign, verify and present pleadings applications appeals, cross objections or petitions for 
execution. review, restorations withdrawal compromise or other J?~~iti~t:ls RepH~s QPj~~tj9JlS or 
affidavits or other documents as may be deemed necessary or prop~ 
case in all its stages. 

To file and take back documents. 

To withdraw or compromise the said case or submit to aJ:b\lr~~~~~!:~=-==-'=:l tes 
that may arise touching or in any manner relating to the said case. \ I ~ 5 

To take out execution proceedings. NC~~~~~.=:EE 
13_SEP-2()22 

To deposit draw and received moneys cheques and grand recJ 
and things which may be necessary to be done for the progress and i~ \ ~:::::== ____ ="" 
said case. I L 

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and 
authorised here by conferred upon the advocate when ever he may think fit to do so & sign the power 
of attorney on our behalf. 

AndlWe undersigned do hereby agree to ratify and confinn acts done by the Advocates or his 
substitute in the matter as may our own acts as if done by me/us to all intents and purposes. 

And/we the undersigned do hereby agree that in the event of the any part of the agreed by 
me/us to be paid to the Advocate remaining unpaid he shall be entitled to which draw from the 
prosecution would be entitled to the same. 

rN THE WITNESS WHERE OF IIwe do here upto sent ~ur hand to these present the 

contents of which have been stood by me us ..... :'lh( ....... day of ····· · · ~~~·~~r:iiNT(j\RP LLP 

).J P / Auth Sinnato r 
Accepted ~v / CLIENT 






